
 

THE    VICE-CHAIRMAN        (SHRI V,  
K.  GOWDA): The  question  is: 

"That clause 2 stands part of     the Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 3 was added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI      JAGANNATH    PAHADIA: Sir, 
1 move: 

'That the Bill be returned." 

The   question  was  proposed. 

SHRI P. RAMAMURTI (Tamil Nadu): Sir, 
I do not want to take much time of the House. I 
want to make just one suggestion. After all, 
this appropriation Bill was necessitated by the 
occurrence of unforeseen drought and the 
unforeseen elections for which no budgetary 
provisions could be made. Therefore, let us not 
make a political issue here. What I want to 
suggest is, the havoc brought by floods and 
droughts in some or the .other State is a usual 
phenomenon. It is going on. Although we say 
that this country is one, we do not realise that 
the havoc brought by these floods and 
droughts in any part of the country is a 
national calamity. Unfortunately, bulk of the 
burden is sought to be put on a particular State. 
The .State finances are not good. I understand 
that the Centre's finances are also not good. 
Therefore, what I suggest is this. Sometimes 
during war period we had the war risk in-
surance. Money was collected from people 
who could pay- 1 would ask the Government 
to consider very seriously whether we should 
not create a national calamity risk insurance 
and collect money from richer sections of the 
people. Whenever there is such a calamity 
somewhere, funds could b» rushed quickly and 
the State 

concerned need not be forced to bear the 
burden. 

I know you. cannot answer but I would like 
you to convey this suggestion not only to the 
Finance Minister, but to the entire Cabinet. 
This is a suggestion worth considering. Every 
year floods take-place in the Brahmaputra in 
Assam or in Kosi or somewhere. We have got 
the cyclone troubles in Kerala and Andhra. 
Every time the State Government advances 
some money against the plan provisions. 
Therefore, the plan provisions, naturally go 
down and they have got to cut down the plan 
expenditure. Therefore, if they take it to be the 
national calamity, the entire nation must bear 
the burnt. That means, the poor people cannot 
bear it. So, why can't you institute a national 
calamity insurance fund and collect money 
from the richer sections of the people, from the 
bigger industrial houses so that something like 
war risk insurance could be created. I was 
asking the previous Government about what 
had happened to the war risk insurance and the 
money collected under that scheme. They said 
that it had been eaten away, it had been spent as 
part of the budgetary expenditure. This should 
not be done. It should be kept separately and 
every time there is such calamity funds must be 
immediately rushed there. This is all I would 
say. I am not expecting a reply from him. I am 
only expecting a reply that he would convey it 
to the     Government. 

| SHRI JAGANNATH PAHADIA: It is a good 
suggestion. It deserves consideration. 

THE    VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA):    The 
question fs; 

"That the Bill be returned." 

The motion was adopted. 
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The  Appropriation  Bill,      1980 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): Sir, I beg to 
move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1979-
80, as passed by the Lok Sabha, be taken 
into consideration." 

The Bill arises out of Supplemen 
tary appropriations charged on the 
Consolidated Fund of India and de 
mands voted by the Lok Sabha on the 
30th January, 1980. These involve gross 
additional expenditure of Rs. 2144.36 
crores—Rs. 817.35 crores for Plan out 
lay stand Rs. 1327.01 crores for non- 
Plan expenditure. The Supplemen 
tary Demands include Rs. 1223.73 
crores for transfers to States Govern 
ments; Rs. 252.24 crores for additional 
outlay on fertilizer imports, Rs. 239.73 
crores  for      Defence expenditure; 
Rs. 180.41 crores for releases tn public sector 
units and Rs 18.40 crores for 'on account' 
payments to State Governments towatels 
texpendituje on General Elections. The related 
receipts and recoveries are estimated around 
Rs. 845 crores and as such the net additional 
expenditure involved will be of the order of 
Rs. 1300 crores. 

I would not burden the House with the 
details of the Supplementary Demands as the 
same are available in the Pamphlet laid on the 
Table of the House  on  the  24th  January,   
1980. 

The question was proposed 

 

"Agricultural production rose to a record 
level and industrial output continued to 
register substantial increases. Foreign 
exchange reserves continued to grow despite 
liberalisation of imports. Domestic savings 
and investment ratios recorded increases and 
stocks of key commodities like cereals, 
sugar, cotton and jute were more than 
adequate to offest production shortfalls in at 
least on bad year.' 
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): How-much more 
time are you going to take Mr. Bhandari? 

SHRI SUNDER SINGH BHANDARI: I 
will take five minutes   more. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): You take two or 
three minutes more. 
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DR. RAMKRIPAL SINHA (Bihar) Sir, the 
messages have come, and after the messages, 
we may rise for the day and continue the 
discussion on the Bill on Monday. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA); What is the   
opinion of the House? 

LEADER OF THE HOUSE (SHRI 
PRANAB MUKHERJEE): We may do so. 


